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Date : 21.6.1990. 

Neither the applicant nor his 
advocate is present. 

Mr,S.R. Atre, Advocate for Mr. 
P.M. Pradhan, Counsel appears for 
Respondents No.1 and 3. 

Mr.SJ. Ohawan, Advocate for 
Respondents No.2 and 4. He has 
filed his note of appearance which 
is taken on record. He requests 
to g rant time for filing reply, 

Adjourned to 1-8-1990 for 
reply and further directions. 

No rct ice to either side. 

~n larol- 
a g is tr ar. 

Mr. S. Natrajan, Advocate 
for the Applicant. 

Mr, V.M. Pradhan for Mr. 
P.M. Pradhan Advocate for 
Respondents 1 and 3. 

Mr, S.C. Dhawan, Advocate 
for Respondents 2 and 4. 

No 

The Respondents have filed 
reply in the matter and copy has 
been received by the Advocate 
of the Applicant. 

Mr. Natçajan says th8at 
this matter 	to come up 
before the Principal Bench on 
10.8.90 for pasing •_ order 
on the N.P. No. 1014/90. 
On the reuestc of AdvocateSon 
both sides place the matter before 
the Dy. Registrar for further 
orders on 5.9.90. 
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Date 5.9.90 

either the AppliCant nor 

his advOcate is present. 

Mr. V.M. Bendre for M. 
p.N.Pradhafl for Re5pondtS 
NO. 1 and 3. 

Mr. S.C. 
 Dhan' Advocate 

for RespOfldents No.. 2 and 4. 

• 	In this matter we have ion 
received a 	 al dated 22.8.90 from the princiP 
Bench, New Delhi fiorwardthg 

'ILl fpy 	
thereOwith a copY.. of the order 

i 	
requested our Bench to send 
a report about the service of 

2 	
notiCe on the has AppliC&t as well 

am 
-1a 	

as the ResPOflde1ts. The 

RegiS1 	
jform1flg the 
sent a teleQr 

dated 6.7.90  
Principal Bench that notices 
have been served on 

the Applicant 

as well as all th e Re3P0nt5  

The mattr is to be 
listed on 24.9.90 before the 
Dj.Registrar of 

the  PrinciPal 
Bench for service report and 
for completing the  pleadingse 

place this matter before 
for further direCtioflE 

Dy.ReQi$tr  
on 24.10.90. 

Dy Pegistrare  
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Date: 24.10.90 adjourned to 
25.10.90 

Ne.ther the Aoolicant nor 
his Advocate are ores-nt. 

Mr. V.M.Pradhan for Mr. P.M. 
Pradhan for Respondents No.1 and 3 

Mr. S.C. Dhaan , Advocate 
for Resoondents No. 2 and 4. 

Adjourned to 31.12.90 for 
receivina the communicetion from 
Dy.Registrar, Princioal Bench, 
New Delhi. Office to write a 
letter to the Dy.Registrar, 
Principal Bench., New Delhi 
informing that pleadings in the 
matter are completed and inform 
whether this matter should be 
transfered to Princioci Bench, 
New Delhi, 

Neither the Applicant nor 
his AdVDCCtG are prent, 

Mr. S.R. Atre for Mr. P.M. 
Pradhari for Respondent No.1 & 3 

S.C.Dhw'an, Advocate 
for Resoondent No, 2 and 4 

Letter already sent to 
Dy.Registrar(J), Principal Bench, 
New Delhi requesting to convey 
the order of the PrinciDel bench 
regarding transfer of the matter 
if any. No reply received f'om 
Principal Bench, hence adjourned 
to 13.2.91 for furth2r directions, 
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